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* IN THE HIGH COURT OF DELHI AT NEW DELHI
Date of Decision: 19.03.2025
+ C.R.P. 387/2023, CM APPL.. 66392/2023

M/S INTENSE NUTRA CARE AND ANR. ... Petitioners
Through:  Mr. S.D. Kushwaha, Adv.
Versus

GIREESH SARDANA .. Respondent

Through:  Mr. Madhur Sapra, Adv.
CORAM:
HON'BLE MS. JUSTICE TARA VITASTA GANJU

TARA VITASTA GANJU, J.: (Oral)

1. Learned Counsel for the Petitioners restricts his prayers in the present

Petition to an order granting him liberty to agitate the issue qua territorial
jurisdiction before the learned Trial Court.

2. Learned Counsel for the Respondent, on instructions, submits that he
has no objection to the same.

3. Accordingly and with the consent of parties, the present Petition is
disposed of granting liberty to the Petitioners (Defendants before the learned
Trial Court) to take all objections qua territorial jurisdiction before the
learned Trial Court.

4, The pending Application also stands closed.

5. The parties shall act based on the digitally signed copy of the order.

TARA VITASTA GANJU, J

MARCH 19, 2025/jn
Click here to check corrigendum, if any

Signature Not Verified
Digitaly{gn‘
By:GEETA J@SHI

(S)légggr:lg4Da}E]22-03.2025 C.R.P. 387/2023 Page 1 of 1


https://dhcappl.nic.in/dhcorderportal/DownloadOrderByDate.do?ctype=C.R.P.&cno=387&cyear=2023&orderdt=19-03-2025&Key=dhc@223#$

		gforgeeta@gmail.com
	2025-03-22T05:58:25+0530
	GEETA JOSHI




